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23.02.2024 YIRT fHar ram 3—
“Take notice that OA No. 189/2024 (Copy enclosed) Titled “gat % usT fafdem =, FSil &
Jsd W @R’ will be listed before the Hon'ble Tribunal at Faridkot House, Copernicus Marg, New
Delhi-110001 on 04th March, 2024 through Physical Hearing (With Hybrid Option), when you
may appear before the Hon'ble Tribunal either in person or by a pleader duly instructed, with your
report.
Take further notice that in default of your appearance on the date above mentioned, the said
Application will be heard and determined in your absence.”

AT Y B IuTer H RIaprl wred arTen Wy e Rifbcared, sprd & ke
T g fafecr sufite @ Wyad oE B 9M 3 erifdy Safer), seRE & uF
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Tfed AR gRT wyad FRierr fadid 28.02.2024 @I fohar AT | Hyad fARIET S

U B A qAwd H el © | §gad PRI oA "o UH0ST0E0 B S—HA JAT0S0:

judicial-ngt@gov.in & ATIH ¥ IUAS DI T | SARAT AR Fa=mef Ui |
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<t R, 70 T wRa afrewer, Aflue 9, 95 Redd & oy Reie
23.02.2024 fo=Taq 28—

“ Take notice that OA No. 189/2024 (Copy enclosed) Titled "!g’éT # gzt Fafhcar
Fe, AL AT Hgel T TR, will be listed before the Hon'ble Tribunal at Faridkot House,
Copernicus Marg, New Delhi-110001 on: 04th March, 2024 through Physical Hearing (With
Hybrid Option), when you may appear before the Hon'ble Tribunal either in person or by a
pleader duly instructed, with your report.

Take further notice that in default of your appearance on the date above mentioned, the

said Application will be heard and determined in your absence.”

3T ST MY B IAgArer H Rt wre Rien Wgw sRudd, seRd $ ReR #
SRt 28—

1. SURTTEBRY, |ER, SFUE—8eRY | ' X

2. g FfecmEer, grre |

3. & SIRPI, Jodo UguYT fRiET 91, ereirre |

ST |l e § waey wfid wRa gy Rierd) e @ Wi ey enen ReEie
02.03.2024 ¥ Td A0 ToSfoclo, T fwell v arelewend) @ Suerer o Rk B |

, BIORY |
gfafafy : FrafaRaa siffeRal @t srurerrel IRa—
1. USSR, WeR, TUE—8RRY |
2. = FRfecmiEer, grery |
3. &N Y, 3090 Ugwvr FRIFYT 91, arefivg |
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o< R, 7m0 I gRa afdexer, fAifua §9, 78 Reell @ sty RAie 23.02.2024 & U 3

e e meE—

et Mo, M0 wsf BRa sifdyawwr, fifsaoe 99, 75 ficel @ sy =i 23.02.2024 Freaq 2
“Take notice that OA No. 189/2024 (Copy enclosed) Titled !gﬁ # ger fafrear wext, w0 &) Qed w®

GaRT" will be listed before the Hon'ble Tribunal at Faridkot House, Copernicus Marg, New Delhi-110001 on

04th March, 2024 through Physical Hearing (With Hybrid Option), when you may appear before the Hon'ble

Tribunal either in person or by a pleader duly instructed, with your report.
Take further notice that in default of your appearance on the date above mentioned, the said Application

will be heard and determined in your absence.”

S R B U § RIBRN wred arren wgaa e fufbeirer, gerya & aReR § vafa oa
fafbear sulte @ Wyaq g R oM’ drfay Rrenfer, sere & g3 dw@i-2648 /T,
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1. SURTTEBRI, |, SUG—8RRY |
2. gy Rifeeaaar, gerd |
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SR i ] G e B 2 2 5 O
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@ g [fdpear arelersds Sfo g g SuReT o | wgaa e e g g—
1. e & oy g A 6 S ey e # el ffdear wafa gliemd derfea o

i. TFRI—

ii. /S Wb
iii. TS d§@b

iv. 3

V. SHROIAT
vi. 9o

vii.  sndEn
viii.  Yerafsi

ix. HSNA enfe

2. feror & W WRey @ H q 70 99 WUT R T |

3. WReY B ¥ oifd oia fafbcdr sal¥ie & Hugw 3 dok drss fd= wnfid Rl 1 € |

4. 8eor & Wy srawd exEn T 6 wWRe dv W WHa o9 fafecar Uit & geierr U
fue™ ?q Agwt Sa Rifecar smfdne fuer @raven fo SiodmRosMR0 d¥e AHsie wiofdio, siid
H0— TH—21, AT 50—4, WoTT N, TRT FRMAT ST 8, fasy dear @l f=id 20.12.2024 b

2 (BRI Hoea—2) |
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5. YIReY b gINT uid fafdcdr sufite & el HogRer v gfdem wnfid &1 7= 8 |

6. WRI B A 3NN, YAR AR T BRe WAoHR 9 NG STEE @ YEeRU 8 SHAE
gigever Wi/ Aas ghagewor GaF A e 98 oy T d), TR ailRfT ud e
iR | S a Saare & A B gigaver & TR urferet uRue, sRRd @ g1 4§ FRaiRda
famam ST 21
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AR T, W ARTgDd U ol DI T |
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q
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g @ Y 7, o SR Here—4 R Sude § |

(=) foren afeen fafeorre, seRE —

AT grT b T Fderor AT 28.02.2024 & W e Afgen fafdcared, sera @ g fafder

i <o et Riz SuRera o1 | wygaa e e Fead 8-

1. Freror & 9w urn T b Sad ared dw # o fafden wafua gleumd w8
I RIERERINE :
ii. qZeS DI
iil. M.

2. e & a7g arem o # A 30 I8 WUT UR T |

3. W P W o g fafhear sl & WU ¥ hoRk dlies v wfid U’ N § |

4. PET & THT ST BRI AT 6 WReT B W Wifa ol fafeear suf¥te @ gelave U4
e &g dgad oia Rifbhear smlte foer sgaver #0 S03R0IR0 d¥e Aure wiofero, i
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WReY P78 gRT O fafbear saide & Rl HusRel 2q Gl wnfid a1 7= 2|

wWReT e A o), TR AR Y9 TR WAINHR ¥ Wifd STEE & YEER 8g ST

glaexer waE /Aas giaexor @97 @ wieEr T8 oy T s, AR @i ud eRe

il A oifd Sarare @ AT e gigavor & TR wifeer aRve @l g9 § FRaiRa e
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7. e & W ge Rifecar sflas @ ST fafedr sl & fues 8g oW Rl & &t 9@
AR T, W AR UG el Dl |
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fodid 31032021 @ gRT wid fufecr auiee & Sfud AR 3g WRGR amdes gd wsHfd
(STet /arg) 3mdee fpY oW g Afew U fsam wan 2| e # Saa wWRed dvs @l ISy 418
ﬁmmmwﬁ(m/m)wﬁ%ammmwwﬁ(m/a@wm
WM B Mde el faar T 2

o. et & wwu Rt Afken Rifecaem & @8, Ioew e ffecem @ ™l _e
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froTto g Rifsear sl @ AT & wom gam urm W, S Wa fafeear smidne yeve
forw, 2016 # affa wie=i & W< Iedad B |

10. T & THY W T GRS Hd T 8-
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1. Forerm #feen ffdbwarer, srre & fiwg Saa affa sfEh o gfera wad gy Sovo weyer Friom
IS & A AEA-2677 / TAS—14 / NUASY /2024 ReAieh 29.02.2024 & ERT &S JeAH, TETH
Bl ® 1291200/— B THIRU afiyfd afRIRE R W ® we—w gaierer wReor
AFAITRIA-1986 &Y ERI—5 b Il HROT el A S bl o= Y Wy gy @ =i 2,
ma%mmﬁﬁwwawwé’l
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WQW ?rm‘) (ﬁ%—gﬁ) (ﬂ% |
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J0U0 TGy ﬁ?BTUT qrs, J0U0 YT AT 9IS, $0Y90 Ugur R 41,

(ﬁ%ﬁﬁ) ( | BR)
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" Environment & Health Care Division |
JRR Waste Management Pvr. Lrd. O
sessrens Wanaptng Bie Wedteal Wasts ALY
{CBWTF Authorlsod by State Pollutlon Control Board) ' |
Block No. §-21, Shop No. 4, Sanjay Place, Agra-282002
Mob.: 9997981999, 9897030999 E-mail : Jrrwmpl@gmail.com

It is certified that our Common Biomedical Waste Treatment Facility has
obtained the Autfiorization from State WPollution Control Board under Rule
8(4) of the Biomedical Waste Management Rules, 2016 for Collection,

Transportation, Storage, Treatment oL disposal of Biomedical Wastes.
It is hereby certif zi' that the below unit is attachied with our facility for

getting their generated biomedical wastes disposed off in accordance with

Bio-medical Waste Management Rules, 2016

Name of the Unit . =~ - Districh ¥
‘ngzgf‘vmz ... 77 - “Nursing

Declared fBesztng i zf m;y) 170
Customer ID No. : JRR/5722/202324/GOVT/002115  * &
Address , AligaryRoad, Hathras, Uttar Pradesh -

Validity 1212012024 . ¢

It is hereby declared that the received waste is collected; transported, stored,

treated L disposed off as per the Rules. .

It is further certified that the unit's complete medic < pdra~7nefu staff has
been trained o educated on the above subject for the necessary compliance,

at theirend. _

=
~ Jedy Q13171

Authorized Sigmftc;ry

Date of Issue: 29.02,2024

SR

S ———
S

[ Ty YR

e . . 3 6 o
(o)~ ) CBWTF: Khasra No. 670, Mauza Dharera, Tehsll Etmadpur, District Agra-283202. “ )

Forany Asslstance Kindly may Call : 9837050651 weni
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RIS U WA 0571—2743521
S== &Ry wrated
o SONONETT R 9,
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SRINTG—202001
ot 200 B [15 ALY

FORM-HI

{See Rule 10)

AUTHORIZATION

and disposal of biomedicnl wastes)

1- File number of avthorization andﬁatwﬁssusmﬂ,. K- T L fq“’"“']. Cﬁ
2- MJs Bangla Joint District Male 'ﬂuspital occupier of the Hospital located at Agra Road, Hathras (U P ) is
hereby granted an authorization for:- _
Activity ’ ’ ' P!ease Tick
* Generation, segregation ‘
Collection,
Storage
Packaging
: Reception
Transportation... e
| v Treatment OF Processing OF CONVErSON. , memmrmr~s--m=-=
Recycling... :
Disposal or destruction....
Use... '
Offering for sale, Transfer.. cwsrerenstreromenm
Anyoﬂaerfomoilhandling L g i i

AR

......

R
s AT

3- M/s Bangla Joint District sMale H’osiﬁtal, »Agm Road, Hathras (U.P.) is hereby authorized for handling of
biomedical wastewassper tis ‘capacity gNen below:
@ Number of Beds of HCF: 2~ 70 :

- Healthcare facxlxty“is‘mvex‘gd by CBMWTE- MJ/S Bio-Medical Waste Disposal Agency, Neem Gaon Road, Vill-
; Pandwa, Tehsll-Manti. _athura ‘Quantity omemedmm waste handled, treated ordisposal-

2 Type of Waste Catefm'j ¥ Quantity permitted for Handling
> Yellow

Red

‘White {Translucent)
Blue .

4-  This authorization shall be in force for a period upto 31.12.2019.

5-  This authorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environment {Protection) Act, 1986

Approx- 10.0 Kg/Day

s

i L

P
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23-

. . The Authorization ha“l_l tomply with provisions of the Environment {Protection) Act 1986 and the rules i \

11

&

there under. ¥
The Authorlzation or its renewal shall be produced for inspection at the request of an officer, Authorized
Board.
The Authorized person shall not rent, lend, transfer or otherwise transport the bio-medical waste without
obtaining prior permission of the prescribed authority. \
Itis duty of the Authorized person to take prior permission of the Board to close down the facility and such
other terms and conditions may be stipulated by the prescribed authority.
Any unauthorized change in personnel, equipment or working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.
Bio Medical Waste shall not be mixed with other waste.
Needie cutter /shredders should be Installed, maintained & operated to stop it's reuse.
Segregated Bio-Medical Waste in defined colour coded bags shall be handed over to valid agency as
engaged for disposal
You shall also ensure that untreated Blo-Medical Waste shall be transported on regular basis by engaged
agency only in such vehicle as may be authorized for the purpose by the Board
Bio-Medical Waste shall be segregated into containers/bags at the point of generation in accordance with
schedule 1. prior to its storage, transportation, treatment and disposal. The container shall be labeled as per
provision. Record of Bio-Medical Waste for iIncineration and other waste must be maintained in the
Hospital. ) i
it shall be your sole responsibility to engage a valid authorized agency engage for C.B.T.F. {By U.P. Pollution
Control Board)for the disposal of Bio-Medical Waste. ‘ :
No untreated biomedical waste shall be kept stored beyond a period of 48 hours in compliance of Rule 8 of
Blo-Medical Waste {Management and Handling) Rules-2016. : - : :
You shall submit an annual report to the U.P.Pollution Control Board in form 1V by 30th June-every year for a
period from January to December. And include information about the categories and quantities of Bio-
Medical Waste during the preceding year. :
You shall maintain records related to the generation, collection, reception, storage, transportation,
treatment and disposal and/or any form of handling of Bio-Medical Waste in accordance with rules and
guidelines. All records shall be subject to inspection and verification by the board at any time.
It 15 within the power and functions of U.P.Pollution Control Board to modify/revoke the terms and
conditions of the Authorization issued under the Rule 10 of the Bio-Medical Waste Management Rules-
2016. '
You are hereby directed to comply the stipulated above, mentioned conditions and submit the tompliance
report and steps taken in this regard within @ month so that capatity of the facility may be verified failing
which the authorization may be revoked and necessary legal proceeding shall be initiated.
The Bio-Medical Waste shall not be disposed in open place in the premises. ,
‘Strict Compliance of Rule 18and all other provisions of BMW Rule 2016 must be ensured.
The mercury contaminated Bio Medical Waste sha)l be properly segregated in the healthcare facility & the
same shall be treated and disposed by CBMWTF in compliance of the said rule and Hazardous Waste
{ManagementHandling & Trans Boundary Moverment) Rules, 2008 and thereof,
Necessary Consent under section 25/26 of Water {Prevention & Control of Poliution) Act 1974 and under
section 21 of Air {Prevention & Control of Pollution) Act 1981 shall be obtained within 06 months.

‘ lid sub) the v « - the M/S Common |

The Registration Certificate Issued by Chief Medical Officer shall be submitted within one-month time,
Remaining Authorization fees shall be submitted within fifteen days .

You are directed to focus your attention on above mentioned conditions and submit compliance report
in due time to this office, otherwise your authorization ‘may be revoked.

Yours faithfully, / .

(Ran%aa‘l\/ &

Regional Officer

=
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ST IR B BT fIETor reNevrRaeaiell g1 A 28.02.2024 B AT WAT| Ferr & Wy g
e sefiere Sto G gerer Sulera o | fAeror s o 8-
1. oreror & W urn R 6 Sa wred e § frafafaa fifecar awfaa glem deafea 8-

i. TR

ii. A e
iii. wsd®

iv. e

V. IR
vi.  ond

vii.  siddn
viii.  Uerarohr

iX. A enf
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- UTTAR PRADESH POLLUTION CONTROL BOARD.
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Telephone: +91-522-2720831, 2720681{Fax): +91-522-2720764

1.Ref No :12653896/UPPCB/ UPHOC4(EIA)/BMW/HATHRAS/2021
Dated: 20/1172021 :

To, :
M/S M/s BANGLA JOINT DISTRICT MALE HOSPITAL

ALIGARH ROAD, HATHRAS
District: Hathras

Sub: Authorization under the provisions of Bio-Medical ‘Wastes Management Rules, 2016 as

amended
»

Reference of applicﬁﬁon(N umber and Date) : 12653896, 20/11/2021

Sir, ‘ ST : , - :
with reference to your application as mentioned above of M/s M/s BANGLA JOINT DISTRICT MALE

HOSPITAL is hereby refused Authorization based on the following grounds:

Reasons:-

1. The H.C.F is not complying the provisions of Bio-Medical Wastes Management Rules,2016

2. The H.C.F has not submitted the details of segregation of Bio-Medical Waste i

3. The H.C.F has not submitted log book of Bio-Medical Waste whom send to C.B.W.T for treating &

disposal

4. The H.C.F has not submitted the membership from any C.B.W.T.F for treating & disposal of Bio-Medical
Waste _

5. The H.C.F is not proper complying of previous authorization conditions. :

6. Your BMW application submitted on dt. 23.10.2021 & on dt. 23.10.2021 raised query on your application

\ as below. Hospital applied for 70 Bed. Hospital not uploaded the STP/ETP design details, hospital not

handling the BMW Rules & hospital not uploaded the compliance of previous authorization. Hospital not
uploaded or received it information in office till date. Hence your BMW application refused.

ANIL KUMAR &anﬂmwwmmmn
CHAUDHARY DIANALDOIIT IO
{Authorized Signatory)




: g -5
16 Baoiin

= s Environment & Health Care Division

JRR Waste Management Pvr. Lrd. (gﬁ)\

........ W anaging Bts MWedtcal Waate
(CBWTF Authorlsed by State Pollution Control Board)
Block No. S-21, Shop No. 4, Sanjay Place, Agra-282002
Mob.: 9997981999, 9897030999 E-mail : jrrwmpl@gmail.com

TO WHOM SO EVER IT MAY CONCERN

1t is certified that our Common Biomedical Waste Treatment Tacility fias
obtained the Autfiorization from State Pollution Control Board under Rule
8(4) of the Biomedical Waste Management Rules, 2016 for Collection,
Transportation, Storage, Treatment & disposal qf Q‘Zzomed?ca[ Wastes.

It is fiereby certified that the below unit is attacﬁed' with our facility for
getting their generated 6zomez[ica[ W es;;;;d"uposed’ off in accordance with
Bio-medical ’Waste .Management Ru[es,

Name of t tf e ‘Unzt
Dpeof Unie .~ =
Declared Bed Strengt/i ( f an) )
Customer ID No. "
Address Sl : h
’Va[u[zt_y g ; - 1 2/20/2024

It is hereby declared tfiat tﬁe recewecf waste is collbctecf trampmtezf stored,
tfeatecf sZ dispased' off as per the Rylés

It is ﬁuﬂier cemﬁed' that tﬁe unit’s comp[ete ibdit eif pam—med’ic staff has
been trained o educated on the above subject for the necessary compliance,

at their end.
Date of Issue: 29,02.2024 L}’;,q I
Authorized Signatory

CBWTF: Khasra No. 670, Mauza Dharera, Tehsll Etmadpur, District Agra-263202. Pk
W=k For any Assistance Kindly may Call : 9837050651 des b
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FORM-III

(See Rule 10)

{Atliorization for operating a fadility i‘ifr genemﬂon, cbﬁectmn, receptnon, treatmient, storage, tiansport
and disposal of biomedical wastes) '

1~ File number of authonzauon and date: ofissy

2. MUS District Female Hospital, m‘ccupler of ﬂm Hmpﬂ:hl located at Hathras is hereby granted an authorization
for:- ek

Activity Please Tick

-(Generation, segregation et e
Collection, COF. SERERRI
Storage- - s bl otiten
Pickaging sl blbE S i,
Reception s i i

Transportation. .. ‘ e
Treatment or processing or convetsion...
Recycling. ..
Disposal or destruction...
Use...=-==— i

. Offering for sale, Transfer. . == . P T
Any other form o handling, .. ssesismmsiin bu oo minnsss o

3- M/S District Female Hospital, Hﬁt’ﬁm is hmby aﬁﬁhtmzed for handlmg of bmmedmai Waste as per the
capacity givenbiglow:
{0 - Number of Béd§ of HCF 30

ﬁea]thcare facility is covered by CBMWTE-M/S Bio ﬁ‘lédlt&l Waste Disposal Agency, Mathura Quantity of
i - Biomedical waste handled, tréated or dlsposal-

/

pe 6f Waste Category ' Quantity perinitted for Hundling
* Yellow
Red Approx- 5.0 Kg/Day
‘White (Trans‘l{lcent)
Blue

4-  This authorization shall be in force for a period of Three Vears from the date of issue.
5-  Thisauthorization is subject to the conditions stated below and to such other conditions as may be specified in
the rules for the time being in force under the Environmerit (Protection) Act, 1986



11-

13-

13-

15-

16-

27-

18-
19-

22-
283-

" engaged for disposal

18

D=

. The Authoﬁ'atinn shall comply with provisions of the Environment {Protection) Act 1986 and the sules made
there under. ' )

The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by
Board. : .
The Authorized person shall not rent, lend, transfar or otherwise transport the bio-medical waste without
obitaining prior permission of the prescribed authority. .

1t is duty of the Authorized person to take prior permission of the Board to close down the facility and such
othér terms and conditions may be stipulated by the préscribed authority. EtEe

Any unauthorized change in personnel, equipment or working condition as mentioned In the application by the
person authorized shall constitute a breach of his authorization.

Bio Medical Waste shall not be mixed with other waste.

Needle cutter /shredders should be installed, maintairied & -operated to stopit's reuse.

Segregated Bio-Medical Waste in defined colour cofled bags shall be handed over to valid agency as
You shall also ensure that untreated Bio-Medical Waste shall be transported on regular basis by engaged
agency only in such vehicle as may be authorized for the purpose by the Board

Bio-Medical Waste shall be segregated into containers/bags at the point of generation in accordance with
schedule 1. prior o its storage, transportation, treatment and disposal. The container shall be labeled as per
provision. Record of Bio-Medical Waste for incineration and other waste must be maintained in the
Hospital. L '

it shall be your sole responsibility to engage a valid authorized agency engage for C.B.T.F. {By U.P, Pollution
Control Board) for the disposal of Bio-Medical Waste.

No untreated blomedical waste shall be kept stored beyond a period of 48 hours in compliance of Rule 8 of
Bio-Medical Waste {Management and Handling) Rules-2016.

You shall submit an annual report to the U.P.Pollution Control Board in form IV by 30th June every year for a
period from January to December, And include infotmation about the categories and quantities of Bio-
Medical Waste during the preceding year.

vou shall maintain records related to the generation, collection, reception, storage, “transportation,
treatment and disposal and/or any form of Kandling of Bio-Medical Waste in accordance with rules and
guidelines. All records shiall be subjet to Inspection and verification by the board at any time.

it is within the power and functions of U.P.Pollution Control Board to modify/revoke the terms and
conditions of the Authorization issued under the Rule 10 of the Bio-Medical Waste Management Rules-
2016. ‘

You are hereby directed to comply the stipulated above, mentioned conditions and submit the compliance
report and steps taken in this regard within a month so that capacity of the facllity may be verified failing

"whith the authorization may be revoked and necessary legal proceeding shall be initiated.

The Bio-Medical Waste shall not be:disposed in open placein the premises.

Strict Compliance of Rule 18 and all other provisions of BMW Rule 2016 must be ensured,

The mercury contaminated Bio Medical Waste shall be properly segregated in the healthcare facility & the
same shall be treated and disposed by CBMWTF in compliance of the said rule and Hazardous Waste
{Management Handling & Trans Boundary Movement) Rules, 2008 and thereof.

Necessary Consent under section 25/26 of Water {Prevention & Control of Pollution) Act 1974 and under
section 21 of Air {Prevention & Control of Pollution) Act 1981 shall be obtained within 06 months.
, biett o the validity of er ‘ on Bio Medical

agreement.

The Registration Certificate issued by Chief Medical Officer shall be submitted within one-month time.
Remaining Authorization fees shall be submitted within fifteen days .

You are directed to focus your attention on above mentioned conditions and submit compliance report
in due time to this office, otherwise your authorization may be revoked.

Yours fgitkfully,

{Ram Gopal)
Regional Officer

"
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